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Nene appeareé en behalf of the applicant ner was
the applicant present in persen when called. Hewever,
Shri JeKeMgygk, learned Addl.Standing Csunsel was present
and with his aid \anéd assistance, we have perused the

‘materiagls @vailakle en recerd and alse heard him.

The agplicent, by filing this Griginal
Applicatien under Sectien 1% of the A«TeAct, 1985, has
ventilateéd his grievance that altheush he had werked
fer nine menths as substitute in the pest of B.D.SF.M,
Kesudarpali,®while making regular appeintment te the
sald pest fer which he had alse appied, was net given
any preference. He has, therefere, assailed the decisi
of the Respendents-Department as inquigtieus, unfair
and discriminatery.

The Respendents-Department, by filing their
counter hagve disclesed that the candidature of the
applicant was duly considered by the selecting autherity
aleng with ethers, but the applicant ceuld net be
Selected en the greund that he did net submit inceme
certificate in his ewn name (2) he had passed H.s.c.
Examinatien cempartmentally, (3) he did net submit
all the requisite decuments required fer censideratien
te the pest in questien, and, 1astly that his claim
te give him preferential treatment has ne legal basis.p
On these greunds, the Respendents-Department have §
prayed for dismissal of this VYeA: peing devoid of merié.

After geing threugh the recerds and havine
heard the learned addl.Standine Counsel appearing eon
behalf of the Respendents-Department, we are of the
epinien that the Respendents-Department hagve net
cemmitted any illegality in selecting ene Shri Ganeswar
Sahee fer the pest in questieon, whe had fulfilled
all the conditiens and whe had alse secured the
highest marks in the HeSeCebygminatien aheng candidates
whe wexm, keing feund eligikle in al)l respects, were
within the zene ef censideratien,



Thus, the gctien of the Respendents-Department
is unassilakle and unquestienakle,

Fer the regsens aferesaid, this Original
Applicatien being deveid of any merit is dismissed,
leaving the parties te bear their own caz?s.
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